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1. We think it clear that, in this case, the evidence of the marriage is not sufficient to justify a

conviction for adultery.

 

2. The marriage of the woman, as observed by the learned Judges who referred the case, is as

essential an element of the crime charged as the fact of the illicit intercourse, and the provisions

of the Evidence Act (Section 50) seem to point out very plainly, that where the marriage is an

ingredient in the offence, as in bigamy, adultery, and the enticing of married women, the fact of

the marriage must be strictly proved in the regular way.

 


